








SALC .4 

STATE Vs. Ramakant Chaturvedi & Ors. heropolite 

FIR No. 0236/2020 
Roo 

PS GTB Enclave 
U/s 420/467/468/120/406/34 IPC Shahdara Karkardaorn.a Courts, Delht 

08.01.2021 

1. Matter is pending consideration /order on the interim bail application 

filed on behalf of the accused Ramakant Chaturvedi on the grounds, 

namely, that the charge-sheet has already been filed and this case is 

fixed for 16.04.2021, that the accused is 53 years old with no previous 

criminal record, that the accused is a heart patient with previous medical 

history since the year 2013, that the accused was last examined at 

Rajeev Gandhi, Super Specialty Hospital on 17.01.2020 in emergency 

and the doctor advised him that his heart veins have been blocked and 

he needs routine check-up and immediate treatment, that the accused 

Jony has been granted interim bail on 04.12.2020 for surgery of his 

wife, and that the present accused has been in custody since 07.07.2020 

and no purpose would be served keeping the accused in custody. 

Alongwith this application, the medical records of the accused have also 

been filed of 17.01.2020 and 22.01.2020, years 2016 and 2013. 

2. In the reply filed by the 10, the bail has been opposed on the ground that 

the accused has cheated the complainant of Rs. 1,70,000/- and if the bail 

is granted, the accused may jump bail. Further, it has been submitted 

that the investigation regarding the comparison of the handwriting and 

the signatures in the alleged documents is pending and the CCTV 

camera footage of the spot is yet to be filed. 

3. A report regarding the status of the recent medical condition of the 

accused was sought from the concerned Jail Superintendent. In the 

medical report filed by the Jail Superintendent, Central Jail no. 13 

Mandoli, Delhi, it is submitted that on 29.08.2020 the accused had 

complained of acute chest pain with diaphoresis and he was provided 

preliminary treatment and referred to Dr. Hedgewar Arogaya Sansthan, 

where the dccused was given treatment and he was advised tronsult 
MatropesIistrgte (SHD-) 



cardiology department of GTB Hospital in case he did not feel relieved 

with the current medications. Further, it is submitted that the accused is 

being getting medication on regular basis for his cardio complaints and 

no incident of acute chest pain has been reported till date. It is pertinent 

to mention here that the accused had filed bail application under Section 

439 of Cr.PC on similar grounds before Ld. Sessions Court and on 

23.10.2020, Ld. Sessions Court had sought report regarding medical 

condition of the accused from Jail Superintendent. On clarification, 

Advocate for the accused has submitted that said bail application had 

been dismissed by Ld. Sessions Court. 

4 The submissions on the bail application have already been advanced. 

Ld.Counsel for applicant/ accused has reiterated the submissions made 

in the application and submitted that the accused be granted interim bail1 
for a routine check up on account of his heart condition. Ld. APP for 

State submitted that the accused is already getting proper treatment in 

the jail. Submissions have been heard. Court record perused. 

5. In the bail application, it is pleaded that the medical condition of the 

accused is declining, and he needs immediate treatment under the 

supervision of a specialist medical practitioner. As per the recent 

medical record of the accused, there is nothing to suggest immediate 

medical intervention. Even otherwise, the accused seems to have been 

getting regular treatment for his cardio complaints and other ailments 

and he has the option to even consult a cardiologist at GTB hospital. 
There are grounds made out for grant of interim bail in favour of the 

accused. ccordingly, present application is dismissed. Copy of this 

order be sent via email to counsel of the applicant. The order be also 

uploaded on the website of Delhi District Court. 
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FIR No. 236/2020 

State Vs. Ramakant Chaturvedi & Ors. 

PS GTB Enclave 

U/s 420/467/468/120/406/34 IPC 

08.01.2021 

Through VC CISCO Webex. 

Present: Ld. APP for State. 
Counsel for applicant. 

Report regarding medical condition of accused Ramakant has 

been filed by Dy. Superintendent, Central Jail no. 13, Mandoli, Delhi. Copy 

of report is supplied to counsel of the applicant via email. 

Submissions on the interim bail advanced on behalf of both 

parties. 

Submissions have been heard. Court file perused. 
Vide separate order, the present application for interim bail 

filed on behalf of accused is dismissed. Copy of this order be supplied to 

counsel of the applicant via email. Further, order be uploaded on the 

website of Delhi District Court. 

(SALON `ÍNGH) 
MM-01Shahdara, 

Karkardooma Courts, Delhi 
08.01.2021 



SALONI SNGH 
HETTRSTdR-O1 

Metropol tan Magistrate-01 FIR No. 391/2020 

State Vs. Saurabh 54 

Room o 54 
PS GTB Enclave 

Shahdara Karkerdooma Courts, Delhi 
08.01.2021 

Through VC CISCO Webex. 

Present: Ld. APP for State. 

Mr. Vikas Manav, counsel for applicant. 

1O HC Parmod in person. 

Reply has been filed by the IO, as per which it is submitted that 

accused in this case is untraceable and that applicant Saurabh was not arrested in the 

present case. 

On clarification, the 10 submitted that there is no physical FIR no. 

391/2020 PSs GTB Enclave and that the E-FIR no. 0391/2020 the accused had not 

been identified and is not traceable. Report in this regard be filed by the IO by 2.00 

PM. 

Put up at 2.00 PM. 

(SALONILSINGH) 
MM-01/Shahdars (SHD KHurdootoys BND 
Karg8.01/20%1, Eelhi 

At 2.00 PM 
Present: None. 

Fresh report has been filed, as per which it is submitted that neither 

suspect alleged person nor case property is traceable in this case and that the 

applicant Saurabh has no connection with this case. Further, it is submitted that as per 

record of PS GTB Enclave, there is no manual FIR No. 391/2020 registered. 

Notice be issued to the concerned Jail Superintendent with directions 

to inform the court regarding the correct particulars of the FIR in which the accused 

Saurabh is in judicial custody returnable on 11.01.2021 at 11.00 am. Report of 10 be 

sent with the said notice. 

(SAAONI SINGH) 
MM-Q1, 8hahdara, 

Karkatdena Courts, Delhp. 
MoLO OB01.2021 Belhi 

Kar tne is, pelhi. 




